.‘::3Present:—. Shl‘l BR Kalyanpurkar, counsel for the apphcant.

Mrs. Ra] Kumarl Chopra, counsel for the respondents.
ln thxs apphcatmn, frled under Sectlon 19 of the Adml-v B
"}‘mstratlve Tnbunals Act, 1985, the appllcant has asked for grantlng |
_‘the beneflt of steppmg up of- pay to the: apphcant thh effect
'from l.6 1973 by quashlng 1mpugned order No. A26014/106/79-

; CHS V.(Vol.II)(Pt.) dated 13.12.1988 passed by the Under . Sec'etary, :
| i_ _Mlnls'try of Health‘ and F amll'y Welfare, New Delhl and for direc-

,tlon that the arrears be pald to the . apphcant w1th such - rate
- of mterest as may be- deemed ﬁt.

‘2'. - It has- been brought out that thls case - 1s fully covered_
‘_by the Judgment in ‘the case of Dr. (Mrs) Vlmla Mehra and -Shri
CAK. Sur (OA " Nos. 269/87 and - 312/87) - dectded by | this ‘Tribunal
-on a1 1987 where the apphcatlon "Was : allowed with the -direction’
that the apphmnt should be paid all . arrears of -pay . and allowances
on the basis of - the stepping of .her pay w.e.f. 1.6.73° mstead -of

.4.82. In thelr reply the respondents have stated.-- that Govern--
‘ment -of India have since taken a ‘decision ‘to- extend the beneflt
-of the judgment already gwen by the Tnbunal in - the case of
R Dr. (Smt) Vimla Mehra :and .Dr. AK Sur ‘to other doctors (includ-
/1ng the apphcant) whose pay has been stepped up under .similar
CIrcumstances and ‘that sanctlon letters’ authonsmg payment of
' an'ears are bemg issued shortly. ,
:-3. - In view of the fact that the respondents have - conceded
the ‘claim of the aPpllcant, no further action is necessary. Let
the’ respondents make all the  arrear payments to the applicant

withot interest within three months from the date of receipt

of these orders. - , . A
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(B.C. Mathur)
Vice- Chairman




